ITEM NO.802 COURT NO.9 SECTION XI

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C) No. 12259/2023

(Arising out of impugned final judgment and order dated 25-04-2023

in SAD No. 399/2022 passed by the High Court of Judicature at

Allahabad)

CHANDER SEN & ORS. Petitioner(s)
VERSUS

THE CHAIRMAN, NATIONAL INSTITUTE OF OPEN SCHOOLING Respondent(s)

Date : 28-02-2024
This petition was called on in the Mentioning List today.

CORAM
HON'BLE MR. JUSTICE J.K. MAHESHWARI
HON'BLE MR. JUSTICE SANJAY KAROL

For Petitioner(s)
Mr. Varinder Kumar Sharma, AOR(Mentioned by)

For Respondent(s)
Mr. S. Rajappa, AOR

UPON hearing the counsel the Court made the following
ORDER

The matter may not be deleted from the List of

05.04.2024.
(NIDHI AHUJA) (POOJA SHARMA)
AR-cum-PS COURT MASTER (NSH)
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